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‘\Qzém ath Jhansi itself. The said representation was rejected,

Allahabad : Datéd this 21st day of November, 2

original Apolication Ho. 1296/2001.

Han'blé Mr., S. Dayal, A.M.

Hon'ble Mr, Rafiquddin, J.M.

S.L. Kapoor, aged about 62 years,

Son of Late Shri Chunni Lal Kapoor,
Resident of F-264, Ambedkar Road West, i
Railway Colony, Jhansi. j

(sri Rakesh Verma, Advocate)
e v o o « wApplicant
Versus |
1. Union of India through Chairman, l

Railway Board, Rail Bhawan,
New Delhi.

2 The General anager, Central Railway,
Chatrapati Shivaji Terminus, “umbai.

85 The F.A. & C.A.0,(Adm.), Central =
Railway, Chhatrapati sShivaji Terminus, J
Mumbai. i

4. The Deputy Chief Accounts Officer (G),
Office of the F.A. & C,A.0., Central
Railway, Chhatrapati Shivaji Terminus, |
I‘iulnbai ®

(sri K.P., Singh, Adqocate)

« « +» s« esRespondents

ORDER (0. ral)

EY Hgn'b.!..e__”[r' D¢ Dazalﬁ A.M,

This application has been filed by the applicant
for setting aside the impugned order dated 21=38-=2001
rejecting the representation of the applicant and the
order dated 4-1-2001 and thereby denying the claim
of promotion to the post of Senior Steno in the pay |
scale of Rs.1640-2900 w.e.£. 13-6=1995 and for denail of

dual charge allowance from October, 1990 till 31-=-12-1996.

e The applicant has claimed that he was promoted to 1
|
the post of Senior Steno vide order dated 13-6-~1995. h

He made a representation to resnmondent no.3 to promote
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‘again been considered and rejected by the same authority '1 i

B o - =
'-ﬁ.r—ﬁ_mwaw‘sa—-—m--“q—r gy T R T Y T T T e W N,

by letter dated 7=7=1995, The EPEI q%' -ates t
M‘-t hﬁa?-vlmmkmd Lp' ‘1,‘ j
it was rejected ¥¥em he could join at

applicant also mentions that his prayer féjfilﬁgga#¢ﬁ;
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dual charge allowance was also rejected. Agiiﬂvi?ﬂiu
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rejectionsthe applicant filed a rapresentaﬁfmﬁiJﬂy;tfr

General /Manager, Central Railway on 4—iﬁﬁ0ﬁ1-ﬁﬁi&&‘ﬁ§i-fl
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which had earlier rejected his representation on 13—10-1 &g; a

f

2. In the circimstances, we direct the General Manager

to decide the representation of the applicant by a reasoned

and L
Alpeaking order within a period of three months from the f
date of receipt of a copy of this order alongwith the L-
copy of the representation, There shall be no order as ﬂ
to costs, -f
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